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ORDER
Ms. Savithri Vasanthkumar, Advocate for the Petitioner is
physically present before this Tribunal. None appears for the

Respondents.

However, it is represented by the Ld. Advocate for the Petitioner
that already a settlement has been arrived at between the parties. In
the circumstances, she seeks some time to file the terms of settlement

before this Tribunal.

Taking into consideration the said representation, the matter

stands adjourned to 30.04.2021.
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